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CRDER

Oral Order(Per Hon'ble Shri R.Rangarajan, Member (Admn.

Heard Mr.K.K.Chakravarthy, learned counsel f
the épplicant and Mr.N.R.Devaraj, learned counsel for t

respondents.

2. The applicant in this 0A is the wife of Lats
Mr.M.Munu Swamy, who died while working 5% Mali under R

at Hyderabad. It is stated in the OA that the applicar

made a representation gsted 18-09-95 (Annexure-I) for a
har on compassionate ground, which was turned down by {
impugned order No.C-11090/11-G-23(CA)}/STI aated 13-11-9
(Annexure—giﬁg on the grecund that she has éufficient in
to live and have no other dependents. Subsequently,. sl
filed another representation dated 13-11-95 fér considg

of her son's cgse for compassionate ground appointment |

request was alsc rejected by order No.C-11391/11-G-23((

or

he

-2

t
ppointing
he

5

come

e

ration
That

A} /STI

dated 23-11-95 (#Annexure-4), on the ground that the applicant

has not menticned egrlier in part-1 of the application

regard tO the details of the dependent son.

form in

But that order

dated 93~11-95 does not indicate whether the request for compassi-

onate ground has been turned down or not in categorical manner,

t locks that the consideration is still pencding with the

respondents organisation.

3. The applicant now submits that she has a gdaughter

I8

and & son and that the déughter had been marriedé@lreaiy and

her son is gepepdant on her and aged about 34 years is

and studied upto 5th standard.

un-employed
v

It is further stated ip the OALshe

was paid e final settlement dues . tuity of Rs.38,13D/-,

Insurance amount of Rs.l15,000/-,
Leave encashment galary of Rs,15,724/- in addition to

pension amounting to Rs.375/- per month. She submits

Savings Fund Rs.2,724/- and
her family

that she

has no house to live in and with her meagre pension shp is not

able to make both ends meet,

ground appointment to her son Mr.M.Venkatesh Swamy.

D — o3

Hence she prays for comppssionate




-3
4, This OA is filed praying for compassionate ggound
appeintment to her son on the basis that she is not well placed

financially to sustain her family.

8. 1t is an admitted fact that the applicant is|cemi-
jlliterate. 1In view of this it may be possible that shg would
nct mentioned iﬁ regard to her dependent son in part-1 pf the
application form when she first submitted a representatfion
déte6‘18-09495; But in her representation she has said that
her husbanc left "them" in lurch at the time of his degth.

The very fact that she has used plurai the respondents |could
Have asked the applicant in regard to her family size, | The
respondents did not meke eny attempt in this connection. When
‘che cubmitted her application dated 13-11-95 for compagsiconate
grouﬁd appointment to her son Mr.M.Venkatesh Swamy, thet repre-
sentation was disposed of by order No.C-11391/11-G-23(CA) #STI
déted 23-11495 (Annexure-4) stating that she has not mentioned
.regardiné her dependant in part-1l of the application. In my
ocinion this reply is incomplete as the reply does not| indicate
| Aefinitely whether the request has been conceded or not. The
learnec¢ counsel for the applicant submitted that in view of

the ind%ﬁclusive reply, the applicant is under the impression
that the'case‘is still pending with the respondents ard no final
decision has been taken. This impression pannot be held as

inappropriate.

6. In view of the above it will be in the fitnéss of
things if R-2 is directed tc re-consicer the case ip qlepth taking
ipto account the financial position of the applicant &nd also the
dependaﬁts on her and decide the issue in acccrdance yith rules

within a short time.
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7. In the result, the following direction is giyeni-

R-2 should re-consider the issue of granting{(h=

i

compassionate ground appointment to her son Mr.M.Venkaté¢sh

Swamy on the basis of the extant rules and regulations{@uly.Boting
the fipancial condition of the family and give a suitable reply
to the applicant_ﬁitbin a period of two months from the|date of

receipt of a copy of this order.

8. It is needless to say that in case the applipant is
going to be ageorieved by the reply to be received by her she is
at liberty tc approach this Tribunal by filing a fresh QA in

accordance with law.

9. The OA is ordered accordingly at the admissipn stage

itself. No costs.

(Registry should send a copy of thisi@ﬁéﬁiﬁng with

the judgment to R=2}

{R. Rangarajan)
)Q'«-)-l"(\‘\,\/ -

Membe r(Admn.)
Dated : Y‘he 18th June 19%6. ’)V'”g.

spr
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6, One spare CoOpYy.
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copy to:w

t. The Surveyor General of India, Dehradun, U,P.

- 2, The additional Surveyor General of India, sﬁrvey

Trading Institute, Uppal, Hyderabad.
3, One copy to Sri. K.K.Chakravarthy, advocate, CAT, HE

4.' One copy to sri, N.R.Devaraj, Sr. CG3C, CAT, Hyd.

5. One cop? to Library, CAT, Hyd.
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